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An Act further to amend the Bombay Ooasting-vesaels Act, 
1838. 

[, BE it enacted by Parliament a$ follows:- 

L. Sh& title.-This Aot may be called the Bombay Casting-vesnelm 
(Amendment) Act, 195% - \ .  ? I , ?  1 . , . 

2. Substitution of Certain words for the words 61HTaster-Attendant11 in . 
AOI X?CX 6rf 1838.-Throughout the Bombay Cbast.ing-vessels Act, 1838 
(hereinafter referred to as the principal Act), for the words "Master- 
Atitendant", wherever they occur, the words "Principal Officer, Mereanbile' 
Marine, Deparbment" shall be substitdbed. 

'3. Aplendment of short title, Act XIX of 1838.-In the short title of '  
the  principal Act, the word "Bqmbay" shall be omitted. 

4. Insertion of new section 1 in Act XIX of 1838.-The following sec- 
tion shall be inserted as section 1 of the principal Act, namely:- 

"1. Extent.-Third Act extends in the first instance to the Btake 
of Bombay, Saurashtra and Rutch, but the Central Government may, 
by notification in the Officid Gazette, extend it to any other State 
which has a sea-coast." ---.-*----.-A 

5. Amendment of section 2, Act XIX 04 1838.-In ssction 2 of the prin- 
oipal Act,- 

(a) the words "residing within the State of Bombay" shall be 
omitted; and 

(b) for the words "the said State" the words "any State to which 
this Act extends" shall be substituted. 

6. Amendment of sections 4, 12 and 13, Acit XI% of 1838.-In the 
second paragraph of section 4 and in sections 12 and 13 of the principal 
Act, the words "within the said atate" shall be omitted. 

7. Amendment of section 6, Act XIX of 1838.-In section 6 of h e  
principal Act, the words "within the State of Bombay" shall be omitted. 

8. Substitution of new section for section 10 in Act XIX of 1838.-For 
seotion 10 of the principal Act, thg following section shall be substituted, 
namely:- -- 

"10. Fees for certificates.-The owner or owners of such vessels 
employed as aforesaid (fishing-vessels and harb~ur-craft being exoep- 

Price anna 1 or lad. 
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c Ad) on being registered a aforek%,! shall pay- 
iE. 
k 
I for each certiicate of registry for . a vessel 

not exceeding 6- tbds bhJth6q ttid fee 
.... ... .... a of ... 1 rupee; 

for each certificate for a 
t 
8, . , 

tons burthen and not ... . burthen, the fee of 6 rupees; f! - A 

t for each certificak for a v 
tons burthen and not 

... ... barthea, the fee of 7 rupees; 
2 and for each certificnte for a vessel of 100 

tons or &ea&e+ burthen, par tbn, the fee 1 ... ... f of .., 2annas." 
F 
i 9. Amendment of the Schedule, Act XIX of 1883.-In &he Schedule' 
9 to the principal Act, for the Gtird'i "l?6xdbay kkd'tidl's" the word "tons"' 

shall be substituted. 1 lo. &peal and saving.--If immedietely before %lie cominenbe~de~1t~ d'f 
i' r thie Act thgre ia in, force in the State of Rutch,, any law corresponding 
2 fo'the prin'oi'pal Act, t%at law shag, on such commencement,'stand repealed: 

' i \ 

I i - BroHd'ed that, noWithffthndihg such repeal, any&in$ dope a? b y  
! $ 

h tidd tskeri (incla8i"g any 6&fi&te' of &@iMation imbbd) in the exeiciee of- 
any power conferred by 6r under suOh co1V6sponding law, shdill' be' deemed a to h q e  been ,issued, done or taken in the exercise of the powers conferred 

& b$ d'iidder' tka &inoi''~l Act, as' sxhadd&$ bJi t6is AFt, as if the Frinqig?l AC 
g as so amended was" in f6rh  ib the said dt&t6 on the diij oori 6hi'cE' dn.y sub kJ 
8 G u g  was done or actioir wak take%. 
X 


